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\" ” ‘RESPONSE ON BEHALF RESPONDENT NO. 4 IN COMPLIANCE OF
W\ 5

7. A.E- '.'w-\"’.\
& _"THE ORDER DT. 23.05.2025 PASSED BY THE HON’BLE NATIONAL

GREEN TRIBUNAL

I, Aravind Mallappa Bangari S/o Shri Mallappa, aged about 43 years working
as District Magistrate, Agra having an office at Agra (U.P.) do hereby state on

solemn affirmation as under:

1. That I, the Deponent in the above captioﬁed matter am fully conversant
with the facts of the case and is competent and authorized to swear the
present affidavit.

2. That I state that the contents of the affidavit have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

£
MI\\‘ I.W BACKGROUND OF THE MATTER

: at in the present matter, the applicant has alleged large-scale illegal
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felling of green trees within the Agra District, Uttar Pradesh in view of the

norms and the orders of the Court.

. That this Honble Tribunal vide order dt. 23.05.2025 directed as under:

“3. The O.A raises substantial issue relating to the compliance of
environmental norms.

4. Let notice be issued to the respondents for filing their response/reply by
way of affidavit at least one week before the next date of hearing. If any
respondent directly files the reply without routing it through their advocate,
then the said respondent will remain virtually present to assist the

Tribunal.”

. That the UPPCB upon the directions of the Deponent has written a letter

dt.05.08.2025 requested the Divisional Forest Officer, Agra to take
necessary actions in the present matter and provide the compliance report
with respect to the action taken. A Copy of the letter dt. 05.08.2025
has been annexed herewith as

ANNEXURE A-1.

" That the Divisional Forest Officer, Agra vide letter dt. 12.08.2025 provided

with the following details of the necessary actions taken:

Incident 1 — Fatehabad Tehsil (22-24 March 2025):

That it is respectfully submitted that as per the report of the Range Forest

\'nvr

Officer, Fatehabad, in the present matter Range Case No.

Fatehabad/2024-25 was registered on 22.03.2025 under Sections 4 and
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10 of the Uttar Pradesh Tree Protection Act, 1976. In due compliance of
law, the timber recovered from the spot was seized and upon completion
of preliminary inquiry, notices were issued to the accused persons. The said
forest offence has been registered before the Court of the [.earned
Additional Chief Judicial Magistrate, Agra as Case No. 15205/2025 titled
DFO vs. Contractor.

ii. Incident 2 — Shahdara Railway Line, Yamunapar (21 April 2025):
That the Range Forest Officer, Etmadpur, upon taking cognizance of the
news report published in Dainik Jagran dated 21 .04.2025, conducted a site
inspection on the same day along with the Range staff. It was observed that
the alleged incident site falls on private land situated outside the notified
forest area. No evidence of burning of roots or branches was found at the
spot. Upon detailed examination, only naturally fallen branches and trees
were found, one of which was partly submerged in water. No signs ofillicit

felling were detected.

Incident 3 — Kiraoli Tehsil, Achnera—Kirawali Road (23-25 April

2025):
That as per information furnished by the Range Forest Officer, Kiraoli, on

iii.

23.04.2025, illicit uprooting and felling of trees on private agricultural land

abutting the protected forest land was detected near Puramna Dhanda

Petrol{Bump, Achnera—Kirawali Road. Consequently, Range Case No.

B\\‘V\'\’S\ e
gq’\] | Kiraoli/2025-26 dated 24.04.2025 was instituted against the accused
%6 |0k

and the timber recovered from the site was seized. Further, FIR
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No. 0112/2025 dated 24.04.2025 was registered at Police Station Kirawali.
In continuation thereof, Charge Sheet No. 88/2025 dated 10.05.2025 has
been submitted before the competent Court.

iv. Incident 4 - Krishnapuri, Tehsil Sadar (26-28 April 2025):
That it is further submitted that in the matter concerning illegal felling of
trees at park land situated in Krishnapuri Garhi Bhadoria, FIR No. 241
dated 27.04.2025 was lodged at Police Station Jagdishpura against the
named accused. The timber seized from the spot was deposited at Double

Phatak Nursery for safe custody. The charge sheet no. 236/ 2025 dt.

21.05.2025 has been submitted before the Hon'ble Court of ACIM-I, Agra.

Copy of the letter dt. 12.08.2025 has been annexed herewith as ANNEXURE
A-2.

7. That the deponent is duty bound to fulfil the obligation which are assigned
under the law and directions passed by this Hon’ble Tribunal. The
Deponent is fully committed to ensure strict adherence to the orders of this
Hon’ble Tribunal and undertakes to faithfully comply with any further
directions or instructions that may be issued by this Hon’ble Tribunal,

without demur or delay.

8. Hence, t_l;e(gesent response is being submitted for the kind perusal of this

DEPONENT
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VERIFICATION

Verified at __A @#-0 on this 26 day of August, 2025, that the

contents of the above affidavit from paragraphs 1 10 8
are believed to be true and correct to the best of my knowledge and belief.

No part of it is false and nothing material has been concealed therefrom.
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“Incident 1-Fatehabad Tehsil (24 March 2025)

As per Dainik Jagran report, forest officials and the
Panchayat at Fatehabad sanctioned the cutting of over 1.5
dozen trees without due process. It is submitted that
green trees were uprooted by JCB. The Forest department
is busy in whitewashing in the name of action. The
Contactor razed one and a half dozen green trees standing
on the side of the road. At the same time green trees are
being sacrificed in the name of development. Reference:
News Report dated 24.03.2025
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Incident 2-Shahdhra Railway Line, Yamunapar (2 April

2025)

In Shahdra, Yamunapar under the Agra Tehsil, multiple
green trees along the railway line were felled through
corrupt practices involving police and forest officials. It is
germane to mention here that greenry in the forest area
in being ruthlessly destroyed. That large number of trees
have disappeared here, and the roots are being burnt
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attempt was made to destroy evidence by setting fire to
the stems ang branches in the area. It is submitted that
forest officials had no clue as per then

ews item published.

Reference: Dainik Jagran dated 21.04.2025
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Incident 3-Kiraolj Tehsil, Achenra-Kirawalj
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Road (25 April
2025)

lllegal felling reported by Hindustan newspaper involved
cutting of large green trees by forest personnel and local
police. It is germane to mention here that dozen of trees
were cut down to build a colony. Preparations are
underway to build a new colony on the land as per the

news item published in the report. Reference: Hindustan
dated 25, April, 2025
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Incident 4-Krishnapuri, Tehsil Sadar (28 April 2025)

Under the jurisdiction of Thana Jagdishpura, anti-social
elements linked to land mafias cleared many green trees
to pave way for unauthorized colony development. It is

pertinent to mention here that trees were found to be cut
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